IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYPERRBAD BENCH
AT HYDERABAD ‘
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CONTEMPT PETITION NG.Z?/QQ
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Betueen = ‘

6. K.Krishna furthy

7. A.SUBBA Rayudu

B, M.Chandra Sekhara RaL
9. E.Ananda Rao
10.K.Ramasastry ‘

1.5k,Jaffar Vali

2., G.Devasahaysm

3. V.Raghulal

4, K.R,Prasad

5. G.Ramachandraiah

+es Applicants

And |

LI IR o A A ] ‘

Chief Persaanel Officer,
Sec'bad,

2+« Sri T,Manchara Rao
Gensral Manager,
5.C.,Railway, Rail Niliayam,
Sec'bad.

aes RaspJndents

Counsel for the Applicants : Shri G.V.Subba Rao

Counssl for the Respondsnts :  Shri v.Bhimanna,\sc far Rlys

- CORAM: | | |

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
i

THE HON'BLE SHRI B.5.JA1 PARAMESHWAR @ MEMBER‘ (3)

(Crder per Hon'ble Shri R.Rangarajan, Member (A)
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(Order per Hon'ble Shri R.Rangarajan, Member (R) ).

The Original Application was disposed of by prder

dt.7=-12=-1995 vwith the following direction :i=-

"If special mention is not going to be mada in

the Apex Court by the end of February,i1996, for
prayer for stay, the same has to bs paid uyith
interest at the rate of 12% per annum rrom 1-3-96."

Vali, one of the applicant's cass the judgemant has baen imple

ted.
2. The counsel for the applicant in the Contempt Petition

included 9 names as applicants but all other & nameE are writt

in ink. It is not understood why such procsedure should be aq

ted by the applicant to write the names of the applicants in q

He could héue typed the same in the cause list. Sgch short cd
methods should not be rasortéd to as the C.P.:is tﬁ be filed o
in extra-ordinary circumstances., Now that the case of one app
cant had already been complied with, the rasphndents should in
other nina | ]

the/applicants in writting within one month from the date of =

of a copy of this order in regard to the disposal of their cas

3. With ths above observation, the CP is closed. No costd
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(B.5.JA1-PARAME SHWAR ) (R.RANGARAJAN)

_ _— g Pember (3) Member (A)
)&?(E/ 9\/
Bgted:_11th August, 1998, Q@D‘@ : /

Dictated in Open Court.
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Copy to:

. : |
1% Srl R, DUDay, Chief persnnna] ﬂfPlceﬁ; South Centra Ralluay,
. Rallnlla/am, Secundnrabad R ) ]
2:'8ri T.ﬁanoh;ra an,-Penerul g6 |

ahagef; South Céntéai'ﬁailuay;'
?allnllayam, Spcunderabad - - - k e
Jne cupy tc lr'G V. Subba Ran; Eddacqte ﬁT Hydgrabad

3y

4, One ropy tanhr i, Bhlmanna &ddl rG

3L CnT 4/dnrdmad.‘

ﬁT Hydarahad S '% T \‘ﬂ
By ﬁne dUﬂllCutﬁ copy, L L
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5 1
TYSED BY  CHEZKED 3v
CrRANED 3y ~ APPRIVED BY
Iff THE CENTR L ADMINISTRATIVE TRIDUNAL
- H»SE?. B30 DINCH HYDERABAD
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